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ment of a similar plant by M/s Ferti
lizers and Chemicals Travancore Ltd. 
in Cochin, which was being processed 
1e1>arately, Government decided to 
locate the first of the two proposed 
projects for the manufacture of ferti
lizer and chemical equipment at Visa
khapatnam. The implementation of 
this project has since been taken up 
by Bharat Heavy Plate & Vesse's Ltd., 
a Company wholly owned by the Gov
ernment of India. 

Machine Tool Ph'.nt at Kalamas.sery in 
Kerala 

2120. Shri A. sreedharan: 
Shri P. Viswambb�ran: 
Shrl Mnngalathumadom: 
Shri K. Anirudhan: 
Shri P. C. Adicban: 

Will the Minister of Industria.l 
Development and Company Affairs be 
pleased to state the steps taken by 
Government to put into effect the ex
pansion programme of the Machine 
Tool Plant at Kalomassery in Kerala? 

The Minister of Industrial Develop
ment and Company Affairs (Shri F. 
A. Ahmed): The scheme of expansion 
of the Kalamassery Unit of Hindustan 
Kachine Tools Lim'ited has been de
ferred for the time being because of 
the fall in demand for machine tools. 
It is proposed to re-examine the 
scheme after watt!hing the market 
trend for some more time. 

Correction of Reply to USQ. No. 525 
dated 25-5-1967 regarding convesion 
of joint plant committee into 
Statutory body. 

The Minister of steel, Milles and 
Metals (Dr. Cben112, Reddy): In my 
reply to Unstarred Question No. 525 
given in the Lok Sabha on the 26th 
May, 1967, I stated as fol'ow:c:--

'(a) and (b). The question of the 
future constitution of the Joint Plant 
Committee is under consideration of 
the Government'. 

Shri B. Patnaik 

The above reply may be substituted 
by the following reply. 

'(a) and (b). The working of foe 
Joint Plant Committee will be watch
ed and a decision about its future set- -
up will be taken in the light of ex
perience of its working.' 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPQRTANCE: 

-contd. 

RE:PORTED REFUSAL OF CENTRAL Gov
ERNMENT TO MAKE AVAILABLE TO 

OrussA GOVERNMENT CBI REPORT oN 

SHRI B. PATNAIK-contd. 
' 

Mr. Speaker: I would request the 
Ministers of Law and Home to throw 
some light on the issues raised yes
terday, so that later on I could take 
some decision. 

Sbri Samar Guba (Contai): I have 
a submission. 

Mr. Speaker: Again, if you begin 
submissions, there will be no end. 
Yesterday I have heard. I wanted ·o · 
hear both of the Ministers. 

Shri Samar Guba: If you hear me, 
you will appreciate it. 

Sbri Sbeo Narain (Basti): Point 
of order. 

Mr. Speaker: Once I allow, r 00 
not know where it will lead. I would 
like to hear only the Ministers now. 

The Law Minister J>lease. 

Shri Samar Guba: The Hot.. e has 
been deprived ot the opportunity 
of . . . .  

Mr. Speaker: It will lead us to con
fusion. It is for my information for 
assisting me that I am calling' the 
Minister. 

Sbri Samar Guba: I gave a call 
attention notice on the revolving res
taurant. In the Rajya Sabha that has 
been admitted and discu!lsion is going· 
on. No time is allowed here. 
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Mr. Speaker: Why docs the hon. 
member think only he know* what 
is happening in the Rajya Sabha. 

■Other hon. Members also know. Why 
.don’t you allow the Mini iter. Yes
terday I have heard.

Shti Samar Gobs: My call atten
tion was rejected.

Mr. Speaker: You are on a diffe
rent subject. I am calling the Minis- 
■ter about the points of order raised 
yesterday.

Shri r. K. Deo (Kalahandi): If »ou 
will give me one minute. . . .

Mr. Speaker: 11 you are only one. 
X can understand. There will be ten 
people, and 1 cannot show discrimi
nation. About call attention I will 
allow you.

The Minister of Law (Shri Govinda 
Mcnon): With respect to the point
raised yesterday by Mr. Nath Pai and 

■others . , . (Interruptions.)
Shri Sheo Narain: You are the;

Speaker of the House, Sir; no one 
.else on that side. What is it that is 
going on in this House? (Interrup
tions.)

Mr. Speaker: May 1 request him
to resume his seat? J think Shri 
Sheo Narain should be put On the 
panel of Chairmen; he is qualified.

Shri K. Narayana Rao (Bobbili): 
Sir. I am rising on a point ot order.

Mr. Speaker: Everybody has got
a rules book. You are not helping 
the proceedings.

Shri Govinda Menon: With res
pect to the point raised by Mr. Nath 
Pai and others, you correctly observ
ed yesterday that there was no point 
of order. You were pleased to say 
however that it was a relevant point. 
The point is this. In the last Lok 
Sabha Mr. Kamath placed on the 
Table of the House what he claimed 
^  te  | summary of the CBI report 
with respect to some of the activities 
of the Orissa ministers and later Mr. 
Dwivedy p.aced on the Table what 
he claimed * ' be a copy of the full

report with respect to that matter. 
It was claimed that on account of ths 
fact that this was placed on the Table 
of the House it had become what they 
termed ‘public property*.

Shri Hem Barua (Mangaldai): The 
Speaker also said that yesterday.

Shri Govinda Menon: It was also
said that these documents were print
ed and circulated or sold in large 
number and therefore, literally ilso 
they became public property. They 
say: how can the Home Minister claim 
that the CBI report was a confidential 
and secret document which he did 
not want to publish or disclose and 
therefore did not want to communi
cate to the Orissa Government?

On this matter. I wish to submit to 
you lwo points. The first is that the 
matter does not arise in the Lok 
Sabha; secondly, if it does arise this 
point has been the subject matter of 
a ruling by your distinguished pre
decessor on the 26th February, 1965. 
I take up the second point first, 
because that might dispose of the 
matter. In a considered ruling. Spea
ker, Mr. Hukam Singh, said as fol
lows:

“After examining the consti
tutional position, the precedents 
and the general practice I give 
below my conclusions on the 
various aspects that have arisen 
and which I have specified ear
lier; ( 1 ) A member can ordinari
ly quote from a document that 
is treated by the Government as 
secret or confidential and which 
the Government have not dis
closed in the public interest; (2) 
Government are not obliged to 
lay such documents on the Table 
of the House and the Chair can
not comple them to do 10 if they 
continue to hold the view that it 
is not in the public interest to do 
so.
Shri P. K. Deo: We never heard 

that public interest.
Shri Govinda Menon: It goes on: 

“It la for the Government to 
consider whether s document.
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copies of which have been cir
culated among Members and have 
appeared in the Press wholly or 
partially shall still be treated 
as secret or confidential and not 
laid on the Table of the House."

'I do not want to read the rest of the 
ruling. Therefore, it follow that it is 
binding on us that although what was 
claimed to be a copy of the report 
-or summary of the report was placed 
on the Table, it is still open to Gov
ernment to claim that it is a confi
dential document and therefore they 
are not bound to disclose it, publish 
it or communicate it. That should 
dispose of the matter really, Sir.

Regarding the first point which I 
referred to, the present matter arose 
out of a Calling Attention notice 
under rule 197. The rule is clear, 
that there should be no discussion on 
the statement, but it has been the 
practice of the House to allow Mem
bers to ask the Minister concerned to 
give clarification. Now, the question 
has not arisen whether the so-called 
CBI report—I used the word ‘so-call
ed* because the Minister said yester
day that it was not the result of any 
investigation; he will probably refer 
to it—

Shri Surendrmnath Dwivedy (Ken- 
drapara): According to Prof. Ranga, 
you are the so-called government.

An hon. Member: You arc pit-
judicing the enquiry.

Shri Govinda Menon; Therefore, 
the question did not arise whether 
the report should be produced in this 
Lok Sabha. The question did not 
arise whether Government should 
place it on the Table of the House or 
not. And it is when such a question 
arises that it would be open to you,— 
you are then acting almost in a Judi
cial capacity—to say whether this 
document is one with respect to which 
the Government may claim privilege 
or not. Suppose this House comes to 
the conclusion or you come to the 
cncHwim that this is a document

over which no privilege can be claim
ed, what follows? It is a decision la 
the vacuum, and therefore it is ‘hat 
tffie Home Minister said if there is 
need for it, if the Tribunal which is 
constituted would call for it, and if 
it would rule that this is a document 
which can be admitted in evidence, 
Government may consider that 
matter.

In the circumstances, my short sub
mission would be that the question 
does not arise and it may be disposed 
of that way.

An hon. Member: It is a Congress
interpretation.

The Minister of Home Affairs (Shri 
Y. B. Chavan): Sir, yesterday, nearly 
for 40 minutes or so, this matter wa» 
dealt with in the form of questions, 
and points of order were raised by 
certain Members. Really ^peaking, 
the main question and the point of 
order raised was whether a document 
which was laid on the Table of the 
House was a confidential document 
which Government can accept or reject 
But incidentally, some other points 
were also raised and certain innuen
does and alegations were also hinted. 
I thought I should take this oppor
tunity to clear those points.

As far as the technical aspect of 
the point or order is concerned, the 
Law Minister has very ably dealt 
with it. The only other alternative 
is, I can give certain background why 
we have come to this decision. It 
is necessary that I put this point 
before this hon. House. It is not 
the intention of this Government—and 
I would like to assure this House 
again that it is not the intention of 
this Government—to protect anybody 
against any enquiry. As a matter if 
fact, the Chief Minister of Orissa did 
discuss this matter with me once. I 
told him my difficulties in this parti
cular matter. I have also told him 
if they want any officers on deputa
tion to make further enquiries we 
will be willing to do so. He has 
recently written to us asking for the
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[Shri Y._ B. Chavan] 
appointment of a certain judge of 
the Delhi High Court as an enquiry 
officer, and we are taking up the 
matter with the Chief Justice of :he 
Delhi High Court. 

Shli Surendranath Dwivedy: Sup
reme Court or the Delhi High Court? 

Shri Y. B. Chavan: The Delhi 
High Court, because he asked for a 
judge of the Delhi H•gh Court. So, 

• there is no question of not g1vmg 
them any co-operation. But the point 
is that naturally, when we have to 
take certain views about certain docu
ments. we have to go into the merits 
of that. What happened is, when 
a memorandum was submitted ,,.. that 
memorandum was sent to the 'Primt 
Minister; the then Prime Ministl:!r, 
Lal Bahadur Shastri, thought it fit 
that he should appoint a Cabinet Sub
Comrnittee to advise him in I.his 
matter. So, a Cabinet Sub-Committee 
was appointed. I know about it 
because I happened to be also a mem
ber of that Cabinet Sub-Committee. 
That Cabinet Sub-Committee decided 
upon the procedures to deal with this 
problem and the Cabinet Sub-Com
mittee decided to ask the Director of 
CBI to go and check up certain 1-'acls 
from the records of the Assam Secre
tariat, etc. I am sorry-the Orissa 
Secretariat. Assam was so much in 
my mind and that is why I possibly 
l'llipped. 

Shri Hem Barua: That is why you 
love Assam so much! 

Shri Y. B. Chavan: What is 
the role of that enquiry? The 
role was not an investigation. Though 
the officer who was asked to was the 
Director of CBI, a police officer, re·,3.l
ly speaking, his function was to check 
up certain facts from certain docu
ments. Under the Criminal Proce
dure Code, an investigation is not 
merely a question oJ' checking facts; 
it can become a real investigation if 
he investigates statements, ,::alls 
people for giving evidence, etc. Then 
it becomes a proper investigation 
report. So, in the real sense, the 

document which was submit!.ed to the 
Cabinet Sub-Committee was not an 
investigation report, but some sort of 
an internal study that he was asked 
to make. 

Shri. P. K. Deo: He made a prima 

faci.e case. 

Shri Y. B. Chavan: This document 
is not in that sense an investigation 
report and we are claiming privilege 
for it. 

Really speaking, the refusal of the 
document is not going to obstruct the 
enquiry in any way, because the 
documents on which the whole en
quiry is based are with the Orlssa 
Government and if they want to go 
into that examination again, they can 
very well do that. If they want any 
officer from CBI cin deputation to 
them, certainly we will give it. If 
this commission is appointed and if the 
commission requires it and if it is ad
missible, certainly we will not refuse 
to give it. Having said all this, I do 
not know why there should be that 
sort of attitude of suspicion. I must 
lodge my protest here. 

The hon. member, Mr. Madhu 
Limaye, made certain references to 
certain PAC reports. Normally the 
PAC reports are not discussed here. 
But certain allegations were hinted 
at, though not made in a specific way 
I think it is my duty to lodge my 
protest against it. 

�r 1=11 f� (11in:) : � � 
�1 cf.t:T 1 � tft o ry; o �r o cfi"r f ,:i:rli 
i'l;- ;q-�ITT" cf.T qcgr I w,-.:: ;q-n)r :!IT err 

"1'im-r cf.T :;;inter :!IT . . . 

�r ll'� .:n- �:1ll m-cf.t � 
�r f'f." irt orR ii" m.:: �r � .ft"'" 
i:j- cf.li �·b1t<17: h_z.r� � I l:fQ ,;rr:f� 

�T 

,;rr � f� 
'qff•m ol:f<ffi Tcf.<fT ! 
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•ft m n m  t w
if * 5  nflf t  1

I must not only deny that, but I 
must lodge my protest about this 
matter. Whatever decisions were 
taken, those decisions are on record 
and I am not shunning the responsi
bility tor the decisions taken.

TV I
«rr wt *ff fintf 

v fr  «rr 1 w rw  a w  *5Y «ft 1

Shri T. B. C ha van: The question 
was raised, when I was Defence 
Minister in 1963, whether the margi
nal transport capacity of the Indian 
Air Force which was available should 
be made available for this type ot 
work. That was the limited question 
raised. It is true that in October, 
1962, before the Chinese aggression, 
the same question was raised 
and the then Defence Minister 
had accepted the position that 
tt>u Air Force should take that 
responsibility. When I was con
sidering this question in October 1963, 
the situation had radically changed. 
There wa i the possibility of war ex- 
p'oding £ny time. The question be
fore me was. whether the marginal 
transport capacity that was available 
with the Air Force should be com
mitted for this type of operation or 
whether it shou'd be kept available 
in case of any emergency arising. I 
did taka the responsibility for the 
decision that this marginal capacity 
of the Air Force should not be com
mitted to peaceful operations of this 
type, because suddenly sometime hot 
war may explode.

*?• Tm  WftQt sMfcm : TTT
» w it  i

w w  tiw

w ftir  1

* r °  v n  $

fftt «rc«rcRt jwr 1 1

Shrt T. B. Chavan: I thought it was 
my responsibility, because certain 
allegations were made. .

ftp** : JjtT q m  VT 
JTOT I <ft • tj o otrf T'TZ #>

H | o t  Jro anrarr
vr  snsr | 1

Mr. speaker: I will call you; let him 
finish first

*RT f  I aft jrfwr ^ M <T
| ftrara ancr ft  ^ 1 
^  ^far% 1

Shri I .  BL C tana: I am in posses
sion of the House.' i>TT lit lltS  Wl'R

$ I

Shri Piloo M M j (Godhra): I know 
the Minister is strong enough politi
cally to rule out the point of order, 
but I must say that a point of order 
has to be taken up at the right time.

Mr. Speaker: I am sure the Minis
ter is not doing that at all. Shri 
Ranga asked how what the Minister 
was saying was relevant to the issue 
before the House. He is only ex
plaining the point of order that was 
raised. While raising the point of 
order, yesterday, some allegations 
were made. If they were relevant 
there, naturally the hon. Minister has 
to reply them somewhere. If the 
hon. Minister is not given an honest 
chance to reply those points, it will 
not be fair. He is only exp'aining 
that.

sft ftwm : A t ^
■TOOT *T «SWT | I *3*
unn i  1
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Mr. Speaker: I will allow the lion. 
Member, Shri Madhu Limaye to raise 
his point of order.

Shri 8. M. Banerjee (Kanpur): The 
point of order gets precedence over 
other natters.

Mr. Speaker: That is known to 
everybody. That is the weapon in the 
hands of hon. Members to get up. 
everybody has been doing it, and the 
unfortunate Speaker is in such a help
less position that the moment an 
hun. Member gets up on a point of 
order everybody else has to sit down.

Shri Plloo Mody: If he has no point 
of order you may ask him to sit down.

Mr. Speaker: How can I say that 
now. 1 have not heard him. 1 am 
only asking Shri Madhu Limaye 
whether when the hon. Minister is 
exp'aining the points that were raised 
yesterday in the middle I should al
low him to raise his point of order or 
whether he can wait for another one 
or two minutes and raise his point of 
order after the hon. Minister has 
concluded.

V j  ftrcw : wmfr 1

Shri T. B. Chavan: sir, I said this 
not as any criticism on the report of 
the Public Accounts Committee. I am 
only explaining m,v point of view to 
the extent certain allegations were 
hinted against me. I thought it was 
my duty, my persona1 right to ex
plain my personal behaviour. The 
hon. Member Lohia also, yesterday, 
made a very interesting point. He 
said. . .

o KM *1$
m a t g ?

Start Y. B. Chavan: Interesting but 
not necessarily valid point he made 
was. . . .

Shri 8. ML Buterjee: Sir, are you 
allowing a debate?

Shri Y. B. Chavaa; 1 am replying to
the point that he made.

Mr. Speaker: He it explaining tbe- 
point of order that was raised yester
day.

Shri S. M. Banerjee: Let him aajr
something on that.

Mr. Speaker: As Shri Banerjee
comes to his question after a preface, 
he is also giving a preface to his ex - 
p’anation.

Shri S. M. Banerjee: Sir, the Law 
Minister has said something. Now 
the Home Minister is having his say. 
Kindly allow us also some time.

Mr. Speaker: You can put a ques
tion.

Shri Y. B. Chavan: The point he 
made was that the Government of 
Orissa has decided and because it 
acts on behalf of the Governor and 
the Governor is appointed by the 
President what we are doing is 
against the President. I would like 
to point out that whatever we do here 
is also in the name of the President 
and therefore It is President against 
President.

« to Ti* vrtitprr : at
| ft  I Uf f t  f t  n< t  fa

*?r f ^ f  it
<ffe Tft ^ I VlfV jfsRT MMfH

<nfr v r  gftnr & t tft

Shri Y. B. Chavan: We are claiming 
the privilege of treating this docu
ment secret because it is a Cabinet 
document and not an Investigation re
port. Once we start laying Cabinet 
documents on the Table no govern
ment can function, whether of tills 
party or that party, if they hope to 
come to power some time (Aitcmcp- 
tion).
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M  A. S. Illlfil (Bilupur): No 
Government will do it.

Shri X. B. Chavan: There is no 
question ot any consideration of giving 
cooperation or not giving cooperation. 
Our attitude in this matter is to give 
full co-operation to the Government 
of Orissa when and where they want 
to proceed in this matter.

Hr. Speaker: Now, before I allow 
Shri Madhu Limaye to raise his point 
of order, I want to remind hon. Mem
bers that yesterday we stopped at a 
particular stage and no question on 
the Ca'ling Attention ftotice was put. 
Therefore, after he raises the point 
of order. I think we may take up 
the Calling Attention Notice and hon. 
Members whose names are there may 
put their questions.

wtfr «rR*fhr if?ft tft % T p  fV 
< ilw v ip fr a w  ^  t o  t c  n f

tft TO  BW Tt «IT TWt 
Jff $ I fiWT? if 3*T
TTC W  «<ra WT5T

^ 1 i4Vi’dd« M iit Tt <.h<i 5t 
3ft f?I% f  UTBTT 9T

fHWKRI *ft T tf W  «i<i 
$ 1 qrferv tjvparw vSfirt ^  w  
VT ^  . 1̂ 1 %fV"T
TO «T»ST t  ftr WPT *»WT 5PFJT 
«fT, fVRm 1ft 3ITT ftwr TT :

“The thinking in the Defence 
Ministry underwent a radical 
change for reasons not easy to 
understand.'*

W  TtlT Sf f»nit *i»WI 
T$ f  ftf *f $»itt
j  I WTOtf 11% <J«W K jtw  ^ 

f t w r  w r ft r  * w  m  f m r r  *  " t j w *  
W tt" wfi wrtft |«ftr aft

t o  «rc >njt »mf =r# 
t  1 *T$t?*T 5r I5RT TOTT-
«rtr n»ff t , .........

« ft  t n r  ^ r « r  : n

v t 6  i p s r  *fr «i*ff ^ t  |  1

: ..........art 3*  Tt
HURT 23R r ^ li  Hhl |
p  w  Tt 4([«i % f i i i  1 t o
w w  r t f r  * w t#  x ftr  g»r 

Wtfl% % ^Njt ^ I T«T
*.Mrl >̂|M fipflT I

Mr. Speaker; Now may I ask mem
bers to ask questions on the Calling 
Attention Notice.

Shri Surendranath Dwivedy: Sir, I 
want to raise a point of order, before - 
you allow members to ask questions. 
This arises out of the reply given by 
the Home Minister.

Mr. Speaker: You will cover the 
who'e ground again.

Shri Surendranath Dwivedy: It is
a new point which I am raising Sir, 
you know that I do not generally get 
up and raise points ot orders. So, you 
must listen. The question that was 
raised here, and to which the Law 
Minister has replied, I am not going 
into that—-whether since it is a public 
document you are going to make it 
secret and not make it available to 
the Government of Orissa. But 8 
new question has arisen out of what 
the Home Minister has stated. He 
said: no inquiry, no investigation.

Mr. Speaker: You are discussing the 
whole thing.

Shri surMdranath Dwivedy: Sir.
I am placing before you a book. You 
may kindly look into it. This is an 
important point. It is not that we 
want anything to be placed in the- 
House by the Government; we are-
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[Sfiri Surendranath Dwivedy] 
n«t demanding it. Here the question

whether it was an investigation or 
not. What the Rome Minister has 
stated is not a fact because, as I will 

-read out to you, this is the report of 
the preliminary inquiry into allega
tions against some Ministers of Orissa 

'Government and how this inquiry 
was conducted. The State Govern
ment wants a copy ol the inquiry re
port and nothing else. It is not a /act 
that, the Cabinet Sub-Committee 
wanted some information. The fact 
*s, 1 will read out from the letter 
Which Shri Kohli wrote to the Home 
Secretary of the Government of India. 
(Interruption;).

Mr. Speaker: Everybody has got a 
■ copy of it. Why read it?

fa rt : q p  qrefr | I
wnrfc ( r w  % fad sr|?r w tzrt 
I  1

TW (<jfr) : ifsft 
no w  sffcr 7^ g 1 fkm v/r g m  
IW W  t  I

Mr. Bptaker: Today we are discuss
ing only the point of order which was 
raised. I wanted enlightenment from 
the Law Minister an  ̂ the Home 
Minister, After that, if the whole 
discussion is started again, there will 
be no end to it.

Shri Surendranath Dwivedy: Sir, if 
you permit nSe to read irom the re
port. . . .

Me. Speaker: No, it is not necessary.

Blurt Snraadranath Dwlvedy. sir, it 
you take that attitude, it will be 
difficult for us. 1 am bringing In 
matters which are relevant to the 
specific point which I am raising. I 
am pointing out to you that there 
was a regular case filed by the Gov- 
■eminent of India under the Delhi 
’State Poftce Establishment Act for

conducting this inquiry, I shall read 
out to you what Shri Kohli wrote to 
the Home Secretary, the letter which 
he submitted on the 15th of Novem
ber 1964.

Shri S. M. Bauerjee: It shou'd be 
laid on the Table.

Shri surendranath Dwlvedy: Thla
is a public document. It has already 
been laid on the Table. It reads:

“The Government of India in 
the Ministry of Home Affairs 
desired the Central Bureau of 
Investigation"

not the Cabinet Sub-committee—

“to make a Preliminary Enquiry 
into these allegations and accord-
i.ng y three separate P.Es. in res- 
p!Tt oi the allegations against (i) 
Shri B. Patnaik and Shri B. Mitra
(ii) Shri Neelamaoi Rout Boy and
(iii) Shri Sadasivo Tripathy were 
registered on 10-9-64 in the 
Special Police Establishment. Two 
other P.Es. concerning certain 
entries in the books of Mohd. 
Serajuddin and Company showing 
certain payments to Shri N eela - 
mani Rout Ĵ oy and Shri Sadasiva 
Tripathy, Ministers, Orissa Gov
ernment were also registered for 
Preliminay Enquiry.”

The cases were registered by the 
Government of India under the Act 
and then only the Central Bureau of 
Investigation went in for a prelimi
nary enquiry. Now he is taking shelter 
behind the fact that there was no 
regular enquiry. This is not the ques
tion whether It was a regular enquiry 
or an irregular enquiry. The fact is 
that Bn enquiry was made, money was 
spent and officers were sent. Even 
in the report they say that suAdent 
time was not available for them to 
make a fuller enquiry. So, the whole 
question which I w‘a"t to put to you 
and want you to give a decision on 
la that this was an enquiry, An «n-
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quiry may be regular or irregular and 
nay not be full but it is an enquiry, 
after all, conducted by a regularly 
constituted legal authority. The re
port was submitted not to the Cabi
net Sub-committee, who may be the 
members, but the report was submit
ted to the Home Secretary of the Gov
ernment of India. When a State Gov
ernment asks for a copy of that re
port and not the Cabinet Sub-commit
tee’s decision—I again want to repeat 
it. . . .

Mr. speaker: I have understood it.

Shri Surenrtranath Dwivedy: The
Government takes shelter under this 
and will not give the copy of the 
enquiry report to the State Govern
ment. That is the simple point I 
want to raise and I want your ruling 
on this.

Hr. Speaker: Is anybody prepared 
to put a question on the call-attention?

«rrs 1

*frij.  v o  wf (*rw«nr) :
TOC w s  wtf* | 1

•aft arm «je« : wnj *ft
ijWr WflfC TO *RIT *T?15V

iSta $ nppftv toft *
1 1

Shri K. N in ja n  Boo: Mr. Speaker, 
several times points o f orders have 
been raised and sufficient discussion 
has been allowed. I want a ruling on 
this simple point, namely, what is the 
scope of a point of order, what is the 
scope of the enquiry into the point of 
order and what is the scope of the 
power of the Chair to give a ruling. 
These are the issues which muat be 
decided under rule IN.

Mr. Spsaksr: He wants enlighten
ment
M l (Ai) USD-7.

W»» X. Narayaaai Bao: it fe aot a 
question of enlightenment Rule
376(1) reads—this St a very important 
provision tor our purpose—

“A  point of order shall relate 
to the interpretation or enforce
ment of these rules or such arti
cles of the Constitution as regu
late the business of the House and 
shall raise a question which is 
within the cognizance of the
Speaker.”

So, a point of order generally must 
relate either to the interpretation or 
enforcement of a given rule. Any 
person who raises a point of order 
shou'd point out a given rule in the 
Rules of Procedure or any Constitu
tional provision.

•fi *r$ ftptf : ^  *r«r sn̂ ref ^ 1

Shri K* Narayana R io: Such being 
the case, the first thing you have to 
do is to see whether a point of order 
should be allowed to be discussed at 
all, because that depends upon the 
interpretation of the rule. Sub-rule
(3) says:—

“Subject to conditions referred 
to in sub-rules (1) and (2), a 
member may formu'ate a point 
of order” .

Then it is for the Chair to decide 
whether it is a point of order or not. 
That comes in the picture when there 
is final decision on the point of order. 
Therefore my submission is that there 
are two stages in the decision of a 
point of order, that is to say, whether 
a point of order is a point of order 
at all. That is a fundamental issue. 
The second issue is, that depends 
upon___

Mr Speaker: When do we know it? 
It is only after the hon. Member has 
explained the whole thing that we 
will know whether it is a point of 
order or not ’Hie previous Speaker 
had ruled that the hon. Member rais
ing a point of order must point out
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the rule. Bat It is not so difficult to 
point oat some rule. So, I am not 
very strict about it.

Shri K, Nh v i m  K u : My sub
mission is this. By raising a point 

the ground of point of order, are 
we to understand that a full discus
sion can be opened up or whether a 
point should be formulated in con
formity with a particular rule, whe
ther it relates to an interpretation of 
the rule or enforcement of a rule or 
to a provision relating to the Consti
tution. Yesterday, Dr. l>ohia was 
discussing so many provisions of the 
Constitution which were totally 
irrelevant . . . (Interruption).

Mr. Speaker: That is all.

ŝ o «r» Sit : WRTST 
*TPRT TrjiTT fti^T  %ft »nrpT 

t t  si^r iftrt fip w&m
*  firo h t o  *?r
W lf f l  f * i i  % fsrjr TT'TT

*fr ?ft w m  iiftar ^  *f?r»r %
»fr $ w  «fpfi % w p t  i f ..............

(*m nw ) .........  w t o  *r$tan,
ww h* #  1 *fr «rwrsr x frw  
v r r  s y f t o  rm fr «f, *tt<t »fr ^  

w vlr % ft#? air^ few  *ftr 
«rnr sfr *fhpf jr*nt m»r%
WWT a w  f t  w t  «rfr f t * T  w n  
v r  *Mt ^  <phNt^ arrft *
* *  ?r> t w p  gt trra
ircsfr 3PT5 vs jp* tjfa; spmifr *rrrt 

I Wt #  3TPRT TTjjnT fi: sn’rfc 
sft,

^  ^rff w  qg ^n}--
* 1̂  jfWffiwr wre ft  *r mfasr 

? «rir Ptf* ft wr^t 'snyffi j  1

•hrt S. M. Baserjee. sir, may I 
make • submission?

Shri t .  K. Deo: On a point of order.
Sir.

Mr. Speaker: Let a point of order be 
first raised.

An bon. Member: On a point of 
order, Sir.

Mr. Speaker: I will call him.
Shri P. K. Deo: 1 support the stand

taken by my friend, Shri Dwivedy, 
that the Report of the C.B.I. is a part 
of the inquiry which was properly
constituted___

Shri Manubhair Patel (Dabhoi): Are 
we entering into a discussion again?

Mr. Speaker: We are not entering 
into any discussion. These are all 
points of order.

Shri P. K. Deo: Now, the plea taken 
is that it is a secret document and 
that it was meant to help the Cabinet 
Sub-Committee in arriving at a deci
sion. I do not think they can take 
that plea. The ruling of the previous 
Speaker is very clear on the subject. 
He had ruled:

“ ---- if they continue to hold
the view that it is not in the pub
lic interest to do so.”

Uplill now, the Minister has never 
said that it is not in the public in
terest to reveal the document.

Secondly, thepd have been rosny 
such precedents in the House. On 4th 
March, 1963, when Mr. Daji—he i„ not 
here; Mr. Banerjee will bear me o u t -  
quoted from certain portions of Part I 
Report of the Attorney-General and 
of the Vivian Bose, the Minister of 
Industry, at that time; tuo motu plsc- 
ed the secret document on the Table 
of the House with the fol lowing re
marks:

‘Vince this part of the Dapfe- 
tary-Shastri Resort is alioad* in
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circulation, Government fio not 
consider that any useful purpose 
will be served now by continuing 
to treat this part of the R eport 
as secret. I am, therefore, laying 
it on the Table of the House.”

So, the entire matter has been in di- 
•ulation in the country; everybody 
kntrtms about it. I do not think that 
Government will take the plea of sec
recy in this and 1 hope that Govern
ment will make a copy of the report 
available suo motu.

Some hoa. Members rose—

Mr. Speaker: Should we have a 
whole debate on this?

Shri s. M. Banerjee: I want to
know only one thing, sir.

ShriK. K. Nayar (Bahraich): I stood 
up much before.

Shri 8. Ml Banerjee: This is for the 
18th time that I am standing.

Mr. Speaker: Mr. Banerjee is al
ways On his lags.

Shil K. K. Nayar: I may be heard 
first.

Mr. Speaker: All right.

Shri K. K. Nayar: My purpose is 
not to hinder the proceedings, or ob
struct the proceedings; I only want to 
assist you. One question which arises 
in this context ig this. The learned 
U w  Minister raised certain legal 
Points. Naturally you wanted to hear 
him; that is correct. He raised some 
legal points; be is an excellent ex
ponent of this point of view. But 
the point* that he has raised are such 
on which perhaps further contribution 
ihould be Invited from the other mem- 
ta s  of the House. Tot instance, he 
mid that Government s  pri-
rilege on this question. Government 
is always a claimant « f  privileges, 
tat the queetion of privilege will be 
totted by you, A privilege will not

be claimed in a blanket manner with
out assigning any reason that could 
be examined by you. If the plea is 
that it is not in public interest, the 
examination of that plea should be 
possible by you and the decision will 
be given by you. Merely to say that 
it is not in public interest . . . (Inter
ruptions).

An hen. Member: That was not the
plea.

Shri K. K. Nayar: The privilege was 
claimed all along on the ground that 
it was not in public interest. You 
must have a chance of examining what 
public interest would be injured or 
damaged by the revelation of the facts 
in that report. That is the first ques
tion.

The second point is this. The learn
ed Minister for Home Affairs was 
pleased to say that this was a Cabinet 
matter___

Mr. Speaker: Is he going to analyse 
the whole thing?

Shri K. K. Nayar; No, Sir, I was 
just----

Mr, Speaker: What else is he doing 
now? No, no.

Now, papers to be laid On the Table. 
(Interruptions). I  would not give a 
ruling now. How can 1? I will give 
on Monday.

Shri S. M. Banerjee: Before you 
give your ruling, kindly give m* a 
chance, Sir, That is my request.

ISM hrs.
PAPERS LAID ON THE TABLE

NonncATjoNa u n d e r  sttb- se c tio w  (3) 
or Secthtj <20A op C o m p a n ie s  Act

n *  MWIstst of Industrial Develop
ment and Csmpany Aifain (Bfcri
F. A. AfcasaA): 1 beg to lay on the 
Table a copy each of the following


